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mmu and Kashmir
Finance Department
Civil Secretanat Jammy

Notlflcatlon
Jamhmu the 24% December. 291g

50-1-/).,- In exercise of the POWers conferred b

Y Section 164 of the Jammu ang Kashmir
Goods and Services Tax Act 2017 (Act No. v 0

. f2017), ang on the recommendations of
the Council, the Government hereby makes the follow

lo as the said rules),-

() in FORM GST RFD-01, in Arl'mexure 1

(a) forStatement 1A, the fnllnwmg Statement shall be Substituted, namely -

“Statement 1A [rule 83(2)(h)]
Refund Type' ITC accumulaled due to inverted tax structure [clause (il) of first proviso to section

54(3)]
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| ' . namely -
(b) forStatement 2, the following Statement shall be substituted, namely

O



Refund Type: Expa}'t of services with payment of tax {

1

. “Statement 2 [rule 89(2)(c)]
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(c) forStatement 3, the fullnfmng Statement shall be substituted. namely -
|
“Statement 3 [rule 89(2)(b) and rule 89(2)(c)]
|
Refund Type: Export without payment of tax {accumuiated I7C)
I y—— ———r—
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(d) forStatement 4, the fq[l.g\%;ing Statement shall be substituted, namely -
- rule 89(2)(d) and rufe 89(2)(e]]
Statement 4 {rule 89(2)( e (o1 paymentaf

Refund Type: On account of supplies made o SEZ UL SUEES
_ % tax)
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(e) afterStatement 4, the fnl'awing Statement shall be inserted namely -

“Statement 4A
Refund by SEZ on account of supplies received from DTA - With payment of tax

a B Shipping bil B
Document Details of expory |
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(f) forStatement 5, the following Statement shall be substituted, namely -

“Statement 5 [rule 89(2)(d) and rule 89(2)(e)] '
Refund Type: On account of supplies made to SEZ unit or SEZ Developer (without

payment of tax)
Shipping bill/ Bill of
: export/ Endorsed
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(9) forStatement 3B, the following Statement shaj pe substituted, name
| « Namely.

“Statement 58 [rule 892
: g
Refund Typa.l On account of deemed expurlz}!!almed by supplier

Sl Document delails '_nf Inward supplies in
No case refund 1s claimed by Supplier Tax paid
Type of | Taxabla State/l
Na. Integrated | Central .
Document EI_ Date | Valye Tax Tax Temlory Cess |
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| |
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Refund Type: On account of deemed exports claimed by recipient
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(h) forStatement 6, the following Statement shall be substituted, namely.-
“Statement 6 [rule 89(2)(j)] '
Refund Type: On account of change in POS (inter-state to intra-state and vice versa)
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(i) in FORM GSTR-9, in the Table -
(a) against senal number 8C, in column 2.-

(A.) before the letters andwords TG on inward supplies” the word
letters and figures*For FY 2017-18" shall be inserted,

(B.) after the entry ending with the words and figures, “April 2018 to
March 2019", the following entry shall be inserted, namely -
“For FY 2018-19, ITC on inward supplies (other than imports and
inward supplies liable to reverse charge but includes services
received, from SEZs) received during 2018-19 but availed dunng
Apnl 2019 to September 2019™

(b) inPt. V- | |

(A) before the words “Particulars of the transactions”, the word, letters
and figures "For FY 2017-18" shall be inserted,

(B.) after the heading ending with the words and figures “April 2018 till
March 2019°, the following entry shall be inserted, namely :-
“For FY 2018-19, Particulars of the iransactions for the FY 2018-19
declared in returns between April 2019 till September 20197;

lii) in FORM GSTR-9, in the instructions,

() for paragraph 2, the following paragraph shall be substituted, namelz.;' - h
“2. It is mandatory to file all FORM GSTR-1 and FORM GSTR-3B for the

financial year for which the return is being filed for before filng tA retim @



and for FY 201718, the details for the
2018 are to be provided in
(b) in paragraph 4, -
(A) before the words, “It may be noteq:
‘For FY 2017-18," shall be inserted:

(B.) after the words letters ang figures, “that
FY 2017-18"

’[. Inserted:

. the word letters and figures

additional liability for the
the letters ang figures “or Fy 2018-19" shall be

o

after the words, laxpayers cannot claim input tax credit”

words, letters and ﬁgu;es ‘unclaimed during FY 2017
omitted;

the
-18", shall be

(D.) inthe Table, in second column -

{I) 2ainst serial number 4) after theentry ending with the words *
filing up these detalls."the following entry shall be inserted.
namely:-

“For FY 201 7-18 and 2018-19, the registered person shall have an
option 1o fill Table 4B to Table 4E net of credit notes in case there
Is any difficulty in reporting such details separately in this table.”,

(Il) against serial number 4J; after the _éntqr ending with the words *
filing up these details.”, the following entry shall be inserted.
namely:-

‘For FY 2017-18 and 2018-19, the registered person shall have an
option to fill Table 4B to Table 4E net of debit notes in case there is
any difficulty in reporting such details separately in this Table.”;

(1) against serial number 4K & 4L, after the entry ending with the
words “ filling up these detals.”, the following entry shall be
inserted, namely:-

“For FY 2017-18 and 2018-19, the registered person shali have an
option to fill Table 48 ta Table 4E net of amendments ”,T case t!jere
is any difficulty in reporting such details separately in this table.”

(V) against serial number 5D,5€ and 5F, after the entry ending with the

words, figures and brackets “ynder Non-GST supply (5F).", the @
following entry shall be inserted, namely -



F-a.r FY 2017-18 and 2018-19, the "egistered person shall have an

port his Supplies as exempted, nil
report consolidated Information for
€mpted” row only *,

]
filling up these details.”, the

namely:-

rated and Non-GST supply or
all these three heads in the ‘ex

(V) against serial numper SH, after the entry ending with the words

following enlry shall be Inserted,

‘For FY 2017-18 ang 2018-19, the egistered person shall have an
option to fill Table 5A to Table 5F net of credit notes in case there
Is any difficulty in reporting such details Separately in this Table "

against serial number 5[, after the entry ending with the words
filling up these details "

(V1)

, the following entry shall be inserted
namely -'For FY 2017-18 and 2018-19, the registered person shall

have an option to fill Table 5A to Table 5F net of debit notes in
case there is any difficulty in reporting such details separately in
this Table.":

(Vi) against serial number 5J & 5K. after the entry ending with
the words *filling up these details.” the following entry shall be
Inserted, namely:-

“For FY 2017-18 and 2018-19. the registered person shall have an

option to fill Table 5A to Table 5F net of amendments in case there

is any difficulty in reporting such details separately in this Table.”
(c) In paragraph 5, in the Table, in second column -

(A.) against senal number 6B, after the entry ending with the words,

figure, bfackets and letter “under 6(H) below ", the following entry
shall be inserted, namely.-
“For FY 2017-18 and 2018-19, the registered person shall have an
option to either report the breakup of input tax' c@ut as Inputs,
capital goods and input services or report the entire input tax credit
under the “inputs” row only.”; | o

(B.) against serial number 6C and serial num - . t

“il details *, the following entry
ending with the words “filling up these @
shall be inserted, namely -



(C.) against serial number 6E, after

filling up these details,"
namely:-

the entry ending with the words
. the following entry shall be inserted,

‘For FY 2017-18 ang 2018-19, the régistered persan shall have an
option to gither report the breakup of Input tax credit as inputs and

capital goods or report the entire Input tax credit ynder
row only,”

the “inputs”

(D) against serial number 74, 78, 7C, 7D, 7E, 7F, 7G and 7H, afte the

entry ending with the words, figures and letiers *in /E of FORM
GSTR-9", the following entry shall be inserted, namely-
‘For FY 2017-18 and 2018-19, the registered person shall have an
aption to either fill his information on reversals separately in Table
7A to 7E or report the entire amount of reversal under Table 7H
only. Hawever, reversals on account of TRAN-1 credit (Table 7F)
and TRAN-2 (Table 7G) are to be mandatorily reported.™

(E.) against serial number 8A -

(1) for the letters and figures, “FY 2017-18", the words “the financial
year for which the return is being for” shall be substituted,

() before the words, “It may be noted”, the word, letters and figures,
‘For FY 2017-18," shall be inserted,

(1) after the entry ending with the words *auto-populated in this table.”,

the following entry shall be inserted, namely.-

“For FY 2018-19, It may be noted that the FORM GSTR-2A
generated as on the 1#November, 2019 shall be auto-populated in
this table. For FY 2017-18 and 2018-19, the registered person

shall have an option ta upload the details for the entries in Table @



8A to 80 duly SI9Ned, in PDF format In FORM GSTR-9C (without
the CA certification) "

(F.)

against serial number 88, after the entry ending with the words *be
auto-populated here”

namely:-

"Far FY 201718 and 201819, the registered person shall have an
optian ta upload the details for the entries

the following entty shall be nserted,

in Table 8A to 8D duly

signed, in PDF format in FORM GSTR-9C (without the CA
certification) ",

(G} against senal number 8C -

() before the words, "AQgregate value of', the word. letters and
figures, "For FY 2017-18," shall be inserted,

(i) after the entry ending with the words “shall be declared here . the
following entry shall be inserted, namely:-
“For FY 2018-19, Aggregate value of input tax credit availed on all
inward supplies (except those on which tax is payable on reverse
charge basis but includes supply of services received from SEZs)
received during April 2018 to March 2019 but credit on which was
availed petween Apni 2019 to September 2019 shall be declared
nere.”;
(111) after the entry ending with the words “for filling up these details.’,
the following entry shall be inserted, namely:-
*For FY 2017-18 and 2018-19, the registered person shall have an
option to upload the detas for the entries in Table 8A to Table 80
duly signed, in PDF format in FORM GSTR-9C (withaut the CA
certification).”, |
(H) against serial number 8D, after the entry ending with the ‘-"’Gfd5
“shall be negative.”, the foliowing entry shall be inserted, namely:-
“For FY 2017-18 and 2018-19, the registered person shall have an
- in Table 8A to Table 8D
option to upload the details for the entries | |
| GSTR-9C (without the CA
* duly signed, in PDF format in FORM

certification).” ; @ )
(d) in paragraph 7.~




A) b
(A) befare the words and letter "Part V consists®, the word,|
figures “For FY 2017-18," shall pe Inserted: I pesersand

(B) after the entry ending with the wards and figures “April 2018 t
0

March 2019", the following entry shail e inserted, namely:-

“For FY 2018-
‘ 18-19, Part V consists of particulars of transactions for
the previous financial year but pad in the

between April 2019 to September 2019,
(C.) inthe Table, in second column -

FORM GSTR-3B

(I) against senal number 10 & 11,

(1.) befare the words, “Details of additions”, the word, letters
and figures, *For FY 2017-18," shall be inserted.

(2.) after the entry ending with the words “shall be declared
hgre.“. the following entry shall be inserted, namely;-

‘For FY 2018-19, Details of additions or amendments to
any of the supplies already declared in the returns of the
previous financial year but such amendments were
furnished in Table 9A, Table 9B and Table 9C of FORM
GSTR-1 of Apnl 2019 to September 2019 shall be declared
here ",

(Il) against serial number 12,

(1) before the words,l*ﬁggregate value of", the word letters
and figures, “For FY 2017-18, shall be inserted,

(2.) after the entry ending with the words “filing up these
details.”. the following entry shall be inserted, namely:-
“Eor FY 2018-19, Aggregate value of reversal of [TC which
was availed in the previous financial year but reversed In
returns filed for the months of April 2019 to September
2019 shall be declared here. Table 4(B) of FORM GSTR:
3B may be used for filling up these details. For FY 2017-18
and 2018-19, the registered person shall have an option {0

not fill this table.”;

(Ill) against serial number 13, = @



Inserted, namely:-

"For FY 2018-1g, Details of TC for goods or services

received in the previous financial year but TG for the same
was availed in returns filed for the months of April 2019 to
September 2019 shali be declared here. Table 4(A) of
FORM GSTR-3B may be used for filling up these details

However, any ITC which was reversed in the FY 2018-19

as per second proviso to sub-section (2) of section 16 but
was reclaimed in FY 2019-20, the details of such |TC
reclaimed shall be fumnished in the annual return for FY
2019-20. For FY 2017-18 and 2018-19, the registered
person shall have an option-to not fill this table.”

(e) in paragraph 8, in the Table, in second column -

(A)) against senal number 15A, 15B, 15C and 15D, after the words
and letters “details of non-GST refund claims.”, the words and
figures “For FY 2017-18 and 2018-19, the registered person shall
have an option to not fill this Table.” shall be inserted,

(B') against serial number 15E, 15F and 156G, after the words "shall be
declared here.”, the words letters and figures “For FY 2017-18 and
2018-19, the registered person shall have an option to not fill this
Table." shall be inserted,

(C) against serial number 16A, after the words filing up these
details.” the words, letters and figures “For FY 2017-18 and 2018-

19, the registered person shall have an option (o not fill this Table.”

shall be inserted,

(D.) against senal number 168 and serial number 16C, after the words

“shall be declared here.", the words, letters and figures “For FY
2017-18 and 2018-19, the registered person shall have an option

to not fill this table."” shall be Inserted; @



(E.) against serial numper 17 & 18, after 1h

| € Words "value of
supplies,”

 the words. letters and figures “For y 2017
2018-19, the registered person

table " shall be Inserted;

3. In the said rules, in FORM GST GSTR-9C, in the Instru

(i) for the letters and figures,
shall be substituted:

Inward

-18 and
shall have an Option 1o not i) this

ctions, in paragraph 2.
‘FY 2017-18". the words “current financial year'

(ii) before the words, “The details for the’, th
FY 2017-18," shall be Inserted; |

(in) In Paragraph 4, in the Table, in second column, -

€ word, letters and figures “For

(a) against serial number 58 and serial number 5C, after the entry
ending with the words and brackets “shall be declared here,”, th
following entry shall be inserted, namely.-

e

"For FY 2017-18 and 2018-19, the registered person shall have an
option to not fill this table. If there are any adjustments required to
be reported then the same may be reported in Table 50>

(b) against serial number 5D, after the entry ending with the words
“not required to be included here." the following entry shall be
Inserted, namely:-

“For FY 2017-18 and 2018-19, the registered person shall have an
option to not fill this table. if there are any adjustments required to
be reported then the same may be reparted in Table 50.%;

{c) against serial number 5E andserial number SF, after the entry
ending with the words “shall be declared here.”, the following entry
shall be inserted, namely:-

“For FY 2017-18 and 2018-19, the registered person shall have an
" option to not fill this table. If there are any adjustments rhequfE*d 10
be reported then the same may be reported in T?able 5‘0 . d

(d) against serial number 5, after the eniry e:d'f;i a*;ﬂl;;h;s:z:

‘shall be declared here.”, the following entry

namely:-'



-tF iz
or FY 2017-18, the régistered person shall have an option to not

fill this table. If there are any adjustments required to be reported
then the same may be reported in Table 50.*

() against serial number 5H. serial number 51, serial number 54, serial
number 5K, serial number SL, senial number 5M and senal n!urnber
5N, after the entry ending with the words “shall be declared here”.
the following entry shall be Inserted, namely:-

‘For FY 2017-18 and 2018-19, the registered person shall have an
option to not fill this table. If there are any adjustments required to
be reported then the same may be reported in Table 50"
(v) inparagraph 6, in second column —
(A) against serial number 128, after the entry ending with the words

and figures “avalled during Financial Year 2017-18.". the following
entry shall be inserted, namely:-

“For FY 2017-18 and 2018-19, the registered person shall have an
option to not fill this Table.";

(B.) against seral number 12C, after the eniry ending with the words *
shall be declared here., the following entry shall be inserted,
namely -

‘For FY 2017-18 and 2018-19, the registered person shall have an
option to not fill this Table ";

(C.) against serial number 14, after the entry ending with the words “are
to be declared here.”, the following entry shall be inserted,
namely -

“For FY. 2017-18 and 2018-19, the registered person shall have an
option to not fill this Table",

(v) for Part B, the following shall be substituted, namely:-
“PART - B- CERTIFICATION

' : . drawn
L Certification in cases where thﬁ rﬂﬂﬂ“ﬂl"ahﬂn Etatﬂﬂ'mﬂt [FORM GSTR 9C) is

up by the person who had conducted the audit:

" I'we have examined the—



(a) balance sheet as on

| (b) the “profit and loss accountincome and expenditure account

gndingon .. ., and | for the periog beginning from o
(c) the cash flow statement (if avaii;eable) for the period beni
| atached herewith, of Ms . mamb;grnmng from ... . oendingon _
P oS P (Address),

2 Based on our audit l/we report that the said registered person—

! "has not maintained the following accounts/records/docyments -
iy as requ
Act, 2017 and the rules/notifications made/issued thereunder required by the IGST/CGST/JKGST

1.
2
3

3.(a) "liwe report the following observations/ comments / discrepancies / inconsistencies: i any:

3 (b) *I'we further repart that, -

| (A) *'we have obtained all the information and explanations which, to the best of *my/our knowledge and

i beliel, were necessary for the purpase of the audit/ informahion and explanations which, to the best of

| ‘mylour knowledge and belief, were necessary for the purpose of the audit were not provided/partially
provided to us

[- (8) In *my/our opinion, proper books of account *have/have not been kept by the registered person so far
as appears from*my/ our examination of the books.

(C) l'we certify that the balance sheet, the *profit and loss/income and expenditure account and the cash
flow Statement (if available) are *in agreementinot in agreement with the books of account maintained at
the Pancipal place of businessat .. ... .. .and ™ L. ... .additonal place of business
within the State

4 The documents required to be furnished under section 35 (5) of the CGST Act / SGS;S,:CLC;:M
Reconciiation Statement required o be fumished under section 44(2) of the CGST Act . 3

annexed herewith in Form No. GSTR-9C

formation and according to explanations given 10

5 1n* - f *mylour In
n *my/our opinion and to the best of “my GSTRAC are true and fair subject 10 following

;. ‘melus, the particulars given in the said Form No
dervationsimuaifications, 1 any

i

e




l:cJ TTIELL. STTII ATy

w(Signature and stamp/Seal of the Auditor)

Place. . ... .

Name of the signatory
Membership No... ...

Date:

Eull address .. .

Il Certification in cases where the reconciliation statement (FORM GSTR.9C is drawn up by a
person other than the person whe had conducted the audit of the accounts:

‘we report that the audit of the books of accounts and the financial statements of Mis
.. (Name and address of the assessee with GSTIN) was conducted by Ms.

Bt ikt \EhA Casa b AR S Fe v -+ (full name and address of auditor along with status), bearing
membership number in pursuance of the provisions of the . ... . .

cevs e s ACT @nd Miwe annex
hereto a copy of their audit reportdated ... ... .. ... ....... alongwithacopy of each of -
(a) balance sheet as on
(b) the "profit and loss accountfincome and expenditure account for the pencd beginming fom . .. 10
endingon. ....,
(c) the cash flow statement (If available) for the period beginning from .. ... . toendingon........ ,and

(d) documents declared by the said Act to be part of, or annexed to, the *profit and loss accountincome
and expenditure account and halance sheet

2 liwe report that the said registered person—

*has maintained the books of accounts, records and documents as required by the IGST/ICGSTAKGST
Act, 2017 and the rules/nolifications madefissued thereunder

*has not maintained the following acc;:untsfrecnrdsfducurnents as required by the IGST/CGSTAKGST
Act 2017 and the rules/notifications made/issued thereunder:

i}
2

3

{5) of the CGST Act / SGST Act and

3 The documents required to be fumished under secton 35n 44(2) of the CGST Act / SGST Act S

» Reconciliation Statement required to be furnished under sectio
annexed herewith in Form No GSTR-9C.

/i~



"(Signature and stamp/Seal of the Auditor)
Place. ... .. -

Name of the signatory
Membership No

DR bk st ke

Fll adtress & i ceitrernrecisrra s

This notification shali deemed to have been issued with effect from the date of publication

of the corresponding notification under Central Goods and Services Tax Act,2017 in the
central Gazettee.

Sd/-
(Dr.Arun Kumar Mehta), IAS
Financial Commissioner,

Finance Department. J&K
No: ET/Estt/119/2017-IV Dated. 24 -12- 2019
Copy to the:.-
Secretary, GST Council, New Delhi
All Financial Commissioners
3 Financial Commussioner to the Hon'ble Govemaor,
4. Pnncipal Resident Commissioner, J&K Government , New Delhi
5. All Principal Secretaries to Government
6 All Commissioner/Secretaries to Government
7
B
9

N

Divisional Commissioner, Jammu/Kashmir
Excise Commissioner, J&K,
Commissioner, State Taxes, J&K,
10. Additional Commissioner, State Taxes (Adm) Jammu/Kashmir.
11 Additional Commissioner, State Taxes Tax Planning, J&K,
2. Pvt. Secretary to Hon'ble Advisor (S)
13, president Kashmir Chamber of Commerce & Industry, Kashmir.
14. President Federation of Industry, Kashmir.
15. Ppresident Chamber of Commerce & Industry, Jammu.
16. President [ndustries Association Bari Brahmana/Samba.
17.  President Tax Bar Association, Jammu;; 5""53?;;““'_
18. General Manager, Government Press Jamm :
19, Private 5wﬂ§w to the Financial Commissioner, Finance Department.
20, Government Order file/Stock file/Incharge website.




